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having got Statehood, should try to
work it and they should take advant-
age of it, not for personal gains or
positions or for factional position, and
so on. They should make way  for
those who woulq patriotically build up
the system and give a fair trial to the
constitutional, democratic aspect that
has come into existence.

Sir, many other things can be said.
These are all political matters.

As far as the report is concerned,
I will say one or two things. Sir, I
am surprised. The Governor has said
in paragraph 6 of his report:

“He (Speaker) had received warn-
ings through his own men about a
likely attempt on his life by the
underground- supporters of the

UDF...".

This is one point. Then, another
point. He has said:

“ . . . the Appropriation Bill had
to be passed before 1st April if the
functioning of the Nagaland Gov-
ernment ‘was not to be paralysed
from that date because of non-
authorisation of expenditure . . .

This is a serious point
Then:

“His (Speaker’s) answer was that
he was fully cognisant of the con-
stitutional implications but that he
had made up his mind not to resume
sittings of the Assembly for about a
month as, in his judgment, that was
the period necessary for the tension
to die down and normal atmosphere
to be re-created.”

Sir, these are the statements by him.
Tension is there. This is not disputed.
Now, Sir, how to get rid of this ten-
sion? How to eliminate tension? This
is the problem today, I think we
should consider it seriously. May I
suggest, Sir, that Mr. Om Mehta visits
Nagaland since he is in the Ministry
of Home Affairs. He should discu‘ss
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things with the leaders, hLecause we
are not having a pariy there; others
have no parties there. So a Mirister
of the Government should go and deal
with the situation and go into the
problems, economic problems and
other problems. and see how quickly

these thinks can be settled.

MR. DEPUTY CHAIRMAN: Wind
up.

SHRI BHUPESH GUI'TA: Whatever
is left, the other
Bill . . . (Interruptions) One or two

I will speak on

points are left. I again zppeal to the
House: Let us look at it in a serious
manner. It is a special problem, It
has a national significance and im-
portance too. Both have to be blend-
ed together. An approach of states-
manship, understanding and sympathy
should be there, in order that we can
help them, and find a solution, so that
normal provisions of the Coastitution
can function and the Council of Min-
isters and the Assembly c¢an come
back and occupy their place and posi-
tion they are expected io occupy, and
the role they are ewpected to fulfil
they are in a position to fulfil.

MR. DEPUTY CHAIRMAN: The
Heuse stands adjourned till 2 ».m.

The House then adjourned
for lunch at ten minutes past
one of the clock,

The House reassembled after lunch
at three minutes past two of the clock.
The Vice-Chairman, (Shri Yogendra
Sharma) in the Chair.

I. MOTION SEEKING REVOCATION
OF PROCLAMATION ISSUED BY
THE PRESIDENT IN RELATION TO
THE STATE OF NAGALAND—
Contd.
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gMgarfas T UeHfaE
[T WY AR F
JEIT ITAFH § & &
aarg, swEd 3 FfEa
OgFIL FT ARy fwar
TIT FIT-ATEEAT FT FEGA
AT gEqEmE W fwAr g
39 IIT T B! qE THAY
gu f waa 3w 7% fgrgeqn
Y AT i T AOT F qHAAT
g g9 T aga wfsa
g mar &, o gfafy ag
I FU AT AT § &
TETHA FT AT F WL WY
ANTHT T AT A WY F
#1070 gwear faorg wf
& 0T WA Y ame A
g a1 T a7 § | famreran
FT 9 FAT § AV GFA 19 FT
yar 1 grar T faar
HATSETEN & ®T S
afafa qud =08 foat &1
TEIHTA FXA FT TG FEAT
& 198 a1g fz=r 37 SegAq
gim 5 @ara fegmam@ =
qgd T §ET FT AE AT H AT
99 ¥ 9gS AR AT, § &
qaTIaTEr uivr A v )’
qury &1 @i F7 fFEgT A-G<T
FAAT ! AR TH-9F FOAT FIAG
qrEf ¥ ) FAET AT ¥ ST gHIA-
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aTdY 37 § 4, ¥fT wide 7@l 7 A0
gAY TIRT AT qle #T FAq §F ¥ Y
arfs 37 7«1 Qiwmfaze 7 @ )

ITATER®  ({t AF qAl)
TIATD S |

St UArT@T gt F7 3w 79
F AT g AT wE famr &1 & wedy
AT T /I E |

wq § vl ¥ ¢ § g wTEar
g 48 aEr da & sigt FY ofmly s
AT G | ARTAE TGy 0 A
qedt feewelt SIgi #¥ e ATl Y, ST
T wEsT 91 )

IrgAtend (s dner mb)
w19 sfgra 7 aga ST @R E

Y TeEw ;g sfEE ¥
AT AW aY gF gEAT |

JuEwtegE (s AW gwi)
FfagE @7 F1 AEH & )

st TEAae ¢ F18 aar @ feewE
WA FY g off, sfawolr agt 7 @R
T A1, "ewT SR GSFHT 91,
AN TS qGT AT | ST FFT GO §
FH I E Ferw AR ITW AT
waa qrares 9t |

¥ ox a@ #I w0 Agw
AT FF XEHIT AT ATNAE FT g9
AT HT Y & AT ST AW e ?
AV € Y FIW HiSr fraT garg ?
TG F G@TC 7 9915 | 467 ? qgdr
d1 AT Ry FAIT HAAL A5 AL
HI FYF & O ATTAS BT ZAG AAT
FR Y aifaw wAT FL WL & w
AT FTAT AEAT § B uF @7
AT FY T GT HASAT AT T ¥
JEF WA FTAT FH,  ANES F)
A HAST T G|

to the Stute of Nagaland

Ty agr 9 ag g v w7 S
W WY & Agr WIA-9TT 9% Qw8
g AW 7y afq § AT G g
FM ? ARG & TOT 9T AN
& o & F4i a faer, agr 49t 7 9,
W F WA F A T e W,
FAY 7 ITRI MG B A, T 7 IR
AR L | WA & & Tad
Aifg 7, gy Afa T e W awTEe
Fr gAAT @ FL @ & |

fg gr g wgafa oA am
ffar @r & T IT I A9 FHEE
JqF FOT | FAAY AW FFAT &
f& wezafa oE WA @ fFar ara
MY AT T IAF FAA I |
q7@ ¥ agi NI g1 smaa #r 9z §
B AIAT & | gafad & wreamiy
F 9E@ra F1 A9GF § AR Uskqfy
o & agl fadet § o gardr wi &
f agi 9 § UF A% geTE w7 A%
agl HASY w1 Ge a7 917 A% qewrer
qgi AT FAT J1T X TG0 FT F7q
wi fooga 7 & stra 0 gar qam, A,
agl &, ARGl & qq [y,
Y, AR & HIT 9 q9% I3
ARNAE F1 T HIT T TGN TG TFS |
A A1 fF g9 FB TTIT FW § a1 X
gH AT FIA ¢ I FTERAT g7 T
g A TW | gl ARl F iy
AT AT FJATHT FAUT | FfwT
ag ATTEE & R # QW s §
UH-UF 99 9% ) 39y § Fgar srgar
g fo gl o A9 WS 917 9g a=i@
gl =% R 9FF g A S TAF Aqqr
fre & 5w g w1 9NT 70
g1 | gl sMAAEH T AF A1q S} AT HY
ATMTAE F @A ATAT HT GAEATHT Y
AAA W7 A 1 3T we’l & @iy §
HISATIT qIEH *F WEaTq &7 e gua
FaT § w1 wsgafa wea &1 f5dy
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SHRI NIREN GHOSH: Sir, we are
dealing with an extremely politically
sensitive region. Not only Nagaland,
but T would like to say the entire
North Eastern India ig now full of
resentment, discontent, frustration and
all that. The attitude the Government
has adopled and 1is continuing to
pursue is one of brutal military
posture and of being high and mighty.
Now, Sir, he has already said in the
other House, as Mr. Bhupesh Gupta
said, that there is a trek towards
China. I enquired about it from the
people of Nagaland and I was told
that they are fleeing because their
lives are in danger. The security
forces are hunting them down and are
trying to shoot them down. In order
to save their lives, they are trying to
flee the border. They 'were told, after
Bangladesh now we could concentrate
as many lakhs of troops as we liked.
I have said that one lakh of the secu-
rity forces have been concentrated on
six lakhs of Nagas. Let us clearly
recognise that the Naga problem is a
national problem. They are a nation-
ality, the Naga nationality. At one
time there were talks hetween the
underground and New Delhi. 1{ failed.
I do think that the time has come
when it would be wise on the part of
the Government to initiate a fresh
dialogue. Now, the Naga people feel
that it is not possible for six lakhs of
Nagas to have a sovereign, indepen-
dent State. So, short of secession it
should be treated as something on par
with Kashmir, giving them the widest
possible autonomy and powers. Now,
who will believe Mr. Brahmananda
Reddy? I know when he was the
Chief Minister he shot down 200 Nax-
alites in cold blocd and the excuse
given to the press was encounter.
They died in an encounter

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA
REDDY): It is a reckless allegation.

SHRI NIREN GHOSH: I say it Is
completely true. It is absolutely true.
Even CPI Members will bear me out.
They have told about it several times.

to the State of Naganland

They were caught and without giving
any trial they were shot down. This
is the position.

SHRI MAHAVIR TYAGI (Uttar
Pradesh): Which party did they be-
long to?

THE VICE-CHAIRMAWN (SHRI YO-
GENDRA SHARMA): Come to Naga-
land.

SHRI NIREN GHOSH: Some of our
people have also been killed in this
fashion.

SHRI K. BRAHMANANDA REDDY:
How many have you killed?

SHRI NIREN GHOSH: Give me
figures. You ought to know Dbetter.
I will reply, I do not shy.

THE VICE-CHAIRMAN (SHRI YO-
GENDRA SHARMA): Come to Naga-
land leaving these accusations and
counter-accusations.

SHRI NIREN GHOSH: I have said
before that there should be no Central
rule in any State, no Presidential Rule.
That much autonomy each State must
have, Is there King's rule in England
when Parliament is dissolved? No.
So it should never happen The Gov-
ernor’s post should be abolished and a
mechanism should be evolved so that
immediately elections, if necessary,
can take place.

As regards defection I will give
certain points, Here is a letter signed
by Mr. W, W. Wangen, Member of
Nagaland Legislative Assembly, daled
22-3-1975. He says:--

“I take this opportunily to let the
people of Nagaland and the rest of
the couniry know as to how I was
deceived and misled by Mr. Ching-
wang Konyak, MLA, to join the
N.N.O. as it is my bounden duty to
expose the dirty tricks played by
some selfish politician on the in-
nocent MLA like me. The word
defection is foreign to me but I was
compelled to follow Mr, Chingwang,
MLA, under false circumstences,
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On 3rd March 1975, Mr Ching-
wang MLA (1) came to Phumching
to meet me with a message that
several UDF MLAs have already
joined the N.N.O. and they are going
to form the Government. He had
shown me a list of names and thus
I was compelled to follow him by
his jeep up to Dimapur, I spent
the night of 3rd March at Dimapur
with Chingwang. On 4th March 1975
in the evening at 6 p.M. Mr, Tok-
heho’'s bodyguard came by Mr.
Chingwang’s jeep and took me to
one rest house of Messrs. Saharia
Plywood Factory at Bokajan. Mr.
Scato, former President of the Fed-
eral Government (Outlawed) was
also in the rest house. When I
arrived there the following MLAs
namely Mr. Metpong, Mr. Monchua,
Mr. Yanchu and Mr. Rasutho were
already there. Affer staying three
nights at Bokajan, two cars were
brought by Mr. Chakravarti, PS to
Tokheho Sema and Mr. Phukan and
took us to Kasaringa Forest Rest
House, Mr. Scato M.P, also accom-
panied us. After staying one day
we were again taken out at 8 p.M.
and reached Kohima at 5 aM. and
went to Mr., Tokheho's residence
and from there we were taken to
Mr. Jasokie’s residence. TLumlfi
MLA and Mr. Chakravarty, PS to
Tokheho brought vehicles to take US
from Kazaranga Forest Rest House.”

Thus they were compelled fo sign
up.

SHRI K. BRAHMANANDA REDDY:
Who gave you this letter?

SHRI NIREN GHOSH: Mr. S. C.
Jamir, Leader of the UDF Parliament-
ary Party. Now, another thing.
Mr. Jahir says:—

“Shri Hentok was then made lo
sign his resignation letter alongwith
Shri K. V. Kiditen from Jasokie’s
residence and the same were submit-
teq to the then Chief Minister.”
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He was forced fo sign the resigna-
tion letter. When the last Assembly
was in session pressmen ‘were barred.
It is an unprecedented thing. Can it
ever happen? Why? Some dirty
game was to be played. So, what hap-
pened? When there was some ‘“‘gad-
bad” or noise, within five minutes the
Speaker went away. Nobody knows
what he did say or did not say. The
Assembly Secretary, who was sitting
very close to the Speaker, also ad-
mitted that he did not hear what act-
ually the Speaker said. Then after
1% hours, an unsigned bulletin was
issued saying that the House had
been adjourned sine die. An unsigned
bulletin! So, this 1s what has taken
place in Nagaland. Mr. Bhupesh
Gupta, like a very innocent babe, has
said that both the parties tried and
failed and so, there was no alter-
native to President’s rule. It is mili-
tary rule there and Mr. Rajnarain is
correct on that point. In ihe Home
Ministry Consultative Committee meet-
ing, a complete 1list of names was
given. I dare say Mr. Scato Swu, if
he remembers his past, will be able
to give you hundreds of instances as
to how people were butchered, how
girls were raped and all that, if he
chooses to now, he who speaks now
from that side. This is what is hap-
pening under a milifary umbrella.
From the very first day, from the
utterances of the Central Government
it was clear that you did not want the
UDF Government. The NNO is now
tryving to transform itsel? into Con-
gress. They said the UDF was an
open wing of the Underground. That
is how you treated them because the
UDF Ministry pleaded for peace, for
peaceful talks and negotiations, for
reconciliation. If the Military is with-
drawn, I doubt whether a single NNO
member would be elected there. That
is the real position.

SHRI K. BRAHMANANDA REDDY:
He is terrorising us here.

SHRI NIREN GHOSH: Yes, that is
the position. People are being hound-
ed out; they are bheing butchered. And
you did that in Andhra Pradesh. The
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Prime Minister has selected a proper
man for the post of Home Minister.
That is his past. Fle seems to be a
nice dove but he is a real hawk inside.

SHRIMATI SUMITRA G. KUL-
KARNI (Gujarat): On a point of
order. Are we discussing our Home
Minister or Nagaland? What has it
got to do with Nagaland?

SHRI NIREN GHOSH: He
brought in the  Proclamation.
must know what it is.

has
You

SHRI K. BRAHMANANDA REDDY:
Whether T am a dove or a hawk, I am
absolutely useless before a stengun.

SHRI NIREN GHOSH: I am not.up
to my ears involved in shooting down
people in cold blood. I can never
match you in that respect.

THE VICE-CHAIRMAN (SHRI YO-
GENDRA SHARMA): Don’t go into
comparisons on shooting.

SHRI NIREN GHOSH: I must take
this opportunity 1o tell the House that
all the States of India are closely
watching these things. The demand
for greater autonomy will surge forth
throughout India from all the States
and a mass struggle would ke un-
leashed to-day or tomorrow. All those
steps that you are taking in suppres-
sion of the Naga people and the other
peoples would recoil and bnomerang
on you. And a day might come when,
with this high and mighty attitude,
reducing the States fo merely glorified
municipalities and playing with them
at will, you will disinfegrate India.
That is the path you are {freading.
So. Sir, I fake this opportunity to tell
you this again. This is the history of
defection there. The Assembly is the
supreme arhiter and it was there.
Bul it was not allowed to function,
The no-confidence motion was pending.
The Speaker knew that it would be
passed and so, he played this dirty
trick and it is a sad commentary on
him as has been pointed out by some
honourable Members here. Who does
not know that the Nagaland Govern-
ment has no real powers and that the
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powers are in the hands of the Gover-
nor and the security forces? They
cannot even move about freely, 1
mean, the people of Nagaland, and
they cannot go to any place freely.
Even the Ministers cannot do it and
the Secretary to the Governor rules
Nagaland. This set-up in Nagaland
will never, never solve the Naga pro-
blem and it would never solve the
problem of Nagaland and it would
never solve the problem of any State.
State autonomy...(Time bell rings)...
in all the States of India is going to
be the order of the day in the coming
vears and you cannot escape il. So,
it is better for the unity of India if
you give up the policy of suppression,
the policy of repression, and 1f you' re-
voke this Presidential Rule there, you
give the Assembly an opportunity to
sit. If the no-confidence motion had
been passed, the Ministry could have
been formed immediately and the
Budget could have been passed and
there would have heen no difficulty at
all. Some of the members asked how
the Budget could be passed. It could
have heen passed; the MMinistry could
have been sworn in; the NNO Minis-
try could have been sworn in. Sir, I
would plead that the Assembly should
be reconvened immedialely and the
Presidential Proclamation shoulg be
revoked, Let the Government be form-
ed there and you initiate a dialvgue
with the underground people. Sir, 1
do not plead for secession at all and
let me make that clear. Bui Nags-
land and the people of Nagaland
should be given the widest autonomy
to decide their own affairs within the
tramework of the Tndian Union. Short
of this, there cannot be any solution
{o this problem and it is high time
that you gave up this military attitude,
thie brutal attitude, and you came to
your Senses and reversed this policy
and initiated this dialogue.

With these words, Sir, I conclude.

The Vice-Chairmyan (Shri V. B. Raju)
in the Chair.

SHRI SCATO SWU (Nominated):
Sir, on a point of persona! explana-
tion.
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Sir there is no denying the fact
that for a long time there were mutual
killings amongst the Nagas before 1964
snd this killing still continues. None
can deny that. But the thing which
Mr. Niren Ghosh has referred fto is
a bit surprising and I think he has to
give his justification for that. There
are some people who are to be held
responsible for that. How does he
suppose that I am to be held respon-
sible for this? Suppose I am to be held
responsible in any way for the whole
thing. Now, I came to an understand-
ing with the Government of India in
1973 and. after thal also, quite a
number of people have been killed
and the kitling still continues. There-
fore, I do not think that there is any
proper justification for Mr. Niren
Ghosh to hold me responsible for any-
thing in any way.

I would very much like to say that
he should not have made such allega-
tions without proper evidence and
justification. I thought he was trying
to discuss something about Nagaland.
But he was trying to frame allegations
against me which [ think, are wrong
and which, I think, should be with-
drawn.

THE VICE-CHAIRMAN (SHRI V. R.

RAJU): That is all right. That is
enough.
SHRI NTREN GHOSH: I only read

out a letter and I did not make any
remark on my own. This much I
must make clear that I read out a
letter from an MLA and I have read
out his name also, Mr. Scato Swu.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): That is all right.

SHRI SCATO SWU: I did not listen
to that at that time because I was
busy with something else.

SHRI NIREN GHOSH: You can
have a look at it now. Here it is; read
it and return it.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): All right. Please sit down,
Mr, Ghosh. '
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SHRI KHYOMO LOTHA (Naga-

land): Mr. Vice-Chairman, Sir, I am
grieved to discuss the Nagaland issue
once again in thig august House where
the characters of our political leaders
in Nagaland have been involved. 1
pity them for what they have com-
mitted and the examples they have
shown to our youngsters. But with
conviction, I can say that they have
been black-mailed; they were lured to
do it. And today they have been
black-mailed. Defections, we never
knew about. The form of government
that we are running today in Naga-
land is only 11 years’ old. And, for
the first time, we are hearing about
defections. Who has encouraged these
defections?

Now, because of the defections, 'what
the President says in his Proclama-
tion. I quote:

“] am satisfied that a situation
has arisen in which the Government
of Nagaland State cannot be carried
on in accordance with the provisions
of the Constitution of India™.

The Nagaland State Government can-
not be carried on in accordance with
the provisions of the Constitution of
India. Then, of which countrv do you
want the provisions of Constitution in
Nagaland? That question will be
asked by many youngsters. Today, I
have a letter here, a statement issued

by the Naga Students Federation
President, 1 quote one of the lines:
“The Naga Students’ TFederation

feels that such kind of dissension
in the State may lead the young
people into wrong directions, since
the young generation are the leaders
of tomorrow.”

As I said the other day, one of the
political parties democratically elect-
ed, constitutionally recognized, has
beenn debarred from running the gov-
ernment. It is very unfortunate. That
means that [rom 20th March to 22nd
March, the Government in Nagaland
was a minority government and an
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illegal government, and the majority
elected by the people have been denied
this constitutional right to form the
government. I also feel sorry for the
Governor, who has sent a report which
has been several times read out both
in the other House and in this House.
As a layman, I feel that his report is
nothing but that of an errand boy.

The Governor has also mention-
ed several things that have happened.
But after going through it again and
again, I have not found anything in
{hese paragraphs to show that the
Governor tried to exert his authority
as the Governor of one of the States
in this country. He has certain res-
ponsibilities. Why do we have Gov-
ernors in this country? The Governor
is kept because, we feel, there might
be times like this in States when a
constitutional erisis will arise, and at
that time the Governor has to act
with responsibility. I have not come
across even a single paragraph in
which the Governor has fried to exert
his authority. It has been very well
pointed out by one of the speakers,
Mr. Advani. Nagaland is a new State,
It ig a State in the making. There
are still sectiong of people whgy have
not joined us. The Central Govern-
ment has been advocating that these
people should also join wus in the
mainstream of our national life. But
what is national life today? To me,
as a young man, when you do things
unconstitutionally, what you mean by
national life is to invite people from
Nagaland to demonstrate or to offer
a satyagraha in front of Parliament.
Do you '‘want us to do that? 1s that
joining the mainstream of national
life of this country? In Nagalangd,
what we need today is justice. I had
a discussion with one of the Generals.
He said, “What we learned and what
we know since the British times is
that the Nagas should be dealt with
by force”. I am ashamed to hear such
things from a General. He should
know that we are in India. India has
ils own democratic gsystem of Gov-
ernment run by our own people. He
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still clingg to the British rule. I told
him that force used without justice is
a dangerous thing and that is what is
going on, The other day when the
Prime Minister was talking about the
agreement with Sheikh Abdullah, she
described to us in a very clear term
about witch-hurting. In the same
way, I can say that the witch-hunting
policy of the N.N.O. for the last 10
yvears has led the Central Government
to a type of policy of segregation and
ioday you are in favour of one group
of hand-picked leaders and you want
to segregate the others. As a Young
man, when I joined this House, 1
came with great hopes and I had
thought that I would be able to defend
my people constitutionally. But, I
found Mr. Dikshit, the then Home
Minister, trying to pollute the minds
of the Members by saying things
against the U.D.F. party and the Gov-
ernment. He gave the same statement
in the other House also, I felt so bad
that such a responsible person in this
country should try to pollute and
poison the minds of our parliament-
arians. I am very sorry to say that
I had demanded that a parliamentary
delegation should go to Nagaland to
find out the facts. He had assured in
ithis Houre that he would go himself
or he would send Mr. Mirdha, the then
State Minister. Instead of going to
Nagaland, Mr. Mirdha went to Imphal.
He called some officers from Kohima
who were not even elected Members.
He called some non-Naga officiais,
discussed something with them at
Imphal and returned. I ghould have
raised the matter at that time. But
ag a new Member, I did not know the
rules.

Mr. Deputy Chairman in the Chair.

So, what should we do today? The
Central Government must give up this
policy of segregation. Again and
again I have said in this House and
Mr. Vizol, our Chiet Minister of Naga-
land said again and again in  his
public speeches that we are with the
Indian Union and that our young men
should give up violence. He is one of
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the Chief Wivigters to declare so
openly. And what have you done?
He has been blackmailed and toppied.
And when I accuse that the Central
Government has a hand in this, the
Home Minister, Mr. Reddy, denies
it. He wants to wash his hands of all
this. Maybe, he wil] wash his face
also. Well, Sir, I can give instances
where the State cannot carry on in
accordance with the provisiong of the
Constitution of India. The whole
thing was manipulated, maybe, with
the encouragement that this group of
beople, the NNO people, got from
ing Central Government. What do
they do? This time when I went to
Nagaland, without knowing what was
to happen, when I landed in the air-
port—I got a message—and when I
reached Kohima, even the NNO peo-
ple started asking many questions as
to how much money is given to these
NNO leaders to lure these MLAs. They
wanted to know how much money the
NNO 1eaders got, how much has been
spent and how much has heen kept
back and so on and so forth. I did
not knew. I was dumb-founded.
And there was also a propaganda go-
ing on that this has been helpeqd by
the Central Government directly.
And as Mr. Niren Ghosh pointed out,
there is a statement by one of the de-
fected MLAs that one of our Mem-
bers in this House, Mr. Scato Swu,
who is a Nominated Member and who
is also a member of one of the com-
mittees of the Congress—I do not
know which committee—is  girectly
involved in this toppling business.
Where are we going? Where are we
dragging this country to? I am today
talking as a Member of Parliament. ..
(Interruption by Shri Scato Swu).
What js happening? Mr. Scato Swu
iz a Member nominated by the Presi-
dent. I am only referring to the state-
ment made by a defected MLA. You
cannot accuse me for that. If you feel
that you have been insulted, you can
go and seek a clarification from him.
A written statement is issued. So Sir.
the propaganda was going on that he
was deputed by the Central Govern-
ment. But before that also, they used
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to come to Deihi, then go back and
make propaganda that the Congress
is only in their favour and that the
Congress does not like the UDF and
all that. This propaganda has been
going on. Well, Sir, in a small State
in a House with 60 members, can't
the Central Government keep these 60
members together? Then how will
you keep this country together? I
wonder. Well, time and again, I must
say—Opposition Members will not feel
bad when I say this because I have
stated this to meny of the Congress
Members as well—that we are neither
anti-Congress nor anti-Central Gov-
ernment. We only want to maintain
our regional political parties. We also
feei that even this small State can
also set an example to this country
that we have only two parties in our
State.

We wanted to maintain it because
we want to maintain a stable
democratic  Government in  that
border region. 'This has been stated
by me in the month of February
before 1 came here in a public meet-
ing at Wokha where many people in-
cluding officials were present and I
pleaded with them that what India
needs and requires from us, from this
border State, is a stable Government;
a stable Government with  which
every one must co-operate, all  offi-
cials must co-operate with us and im-
plement projects and work for the
welfare of the people and keep this
State as a stable State. But, what
has happened” These people cameg,
they make all sorts of propaganda
and it is they who have been creating
thig sort of instability in the minds
of the people. Well, I do not know
whether the Primg Minister is aware
of it; but a group of leaders came to
her, met her, took photographs and
went back. These photographs they
will have in tbeir pockets and say:
See the UDJF. people go to  Delhi
and they are not allowed to meet but
this is it. This was later on published
in a local paper and they started mak-
ing propaganda. Well, only God
knows and our Prime Minister knows.
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Sir, I say that we are not anti-Con-
gress nor anti any party. The only
thing that we want is to maintain
these two regional parties and we feel
that in all other States also if they
maintain two parties, including the
Centre, it will be good. If that is
done, perhaps our Government would
be better and stable,

Well, Sir, as I say again that the
Proclamation of the President deny-
ing democratic rights to my party in a
most undemocratic way and stripping
us off of this democratic right is un-
fortunate and we will continue to
fight for it, for our democratic rights,
for our right to run the Government,
tooth and nail, but the only danger
which we should not forget is the im-
pact that we wili be creating on the
minds of the youngsters. We and
especially the Cenftrgl Government
should be very careful in its decis-
ions. It has rightly been pointed out
by our friend, Mr. Advani, that it was
pelitically unwise

So, Sir, I need not repeat the things
again. I have stated certain things
which have led to this unwise and
undemocratic and unconstitutional
Proclamation of the FPresident's rule.
If only the Governor had asserted
his right at that time and even if he
had failed then, I suppose, he could
have dissolved the Assembly and not
suspended. Today we warnt our
right and denial of that right will be
very bad ang the consequences aris-
ing out of it, I am sorry to say, will
be the Centre’s responsibilitly.

Thank you, Sir.

SHRI LAL K. ADVANI: Mr.
Deputy Chairman. Sir, I am at a slight
disadvantage in a debate of thig kind
because even though I have moved
my motion for revoking the Presi-
dent’s rule, the reply from the Gov-
ernment is to come only after I have
given my reply
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So far as the other Members who
participated in this debate are con-
cerned, I am thankful to all of them
who have brought to focus the view-
point that I presented and one of them
sought to meet the arguments that 1
mentioned. But, I would be looking
forward to a comprehensive reply
from the Ministey of Home Affairs
who is present here and I expect that
he will cover all the points that I have
mentioned.

I have mentioned severa] points,
somg of them constitutional, some of
them legal. At this particular stage
I would not like to say that my feel-
ing has been strengthened by what
Shri Lotha has just now said, that
the present situation has arisen main-
ly because of the Central Govern-
ment’s policy tc reconcile to the poli-
tical ouster of the NNO in last year’s
elections. This is how I view it. The
NNO’s own frustration and dissatis-
faction are understandable but I ex-
pect the Central Government to hold
the scales even between the NNO and
the UDF so far as its own constitu-
tional obligations are concerned. It
carn have prejudices or predilections
in favour of or against any particular
party—I can understand that—and if
it is favourabl, to the NNO or if the
NNO is favourable to the Congress,
I have no objection. In fact, even
though I belong to an  opposition
party, when I read the report yester-
day or the day before yesterday that
the NNO is likely to join the Con-
gress as such, I felt happy about it
and I would feel happy if regional
parties all over the country identify
themselves with some or the other
national parties, because they would
have joined the political mainstream
even more completely, even though I
have no objection to regional parties
maintaining their own identity either.
What I do not quite relish is  Shri
Lotha’s statement that he is not anti-
Centre or otherwise. One should not
be against the Centre if one really
believes in the Union ang the Con-
stitution, but saying that one is neither
anti-Congress nor pro-Congress shows
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a kind of disinterestedness in national
politics which I do not relish. I would
like every one to become involved in
national politics, even the regional
parties, and to assume certain pos-
tures and for that purpose. ..

SHRI NIREN GHOSH: They are
afraid, as I said.

SHRI LAL K. ADVANI; I under-
stand. I am understanding the attl-
tude to their problems, but at the
same time I would appea! to them.
The two Members we have here. who
have sharp exchanges between them-
selves, can contribute a lot because
they come to Delhi, they meet us and
they see us and they sense the House,
and I am sure they know that there
is nothing but goodwill for them and
for the problems of the people of
Nagaland in beth the Houses and
from all sections. So, the nearer
they come to us the better it would
be.

On this occasicn I would only like
to repeat that manipulative politics
is not going to solve any problem in
Nagaland and, I am afraid, in  this
particular episode the Central Gov-
ernment has not behaved as it ought
to have and if it had been very cau-
tious and scrupulous, then things
woulg not have come to this
pass and without the promulgation of
article 356 the political situation
would not have gone out of hand.

I need not recapitulate all the
peints that I have made, particularly
about the Speaker. There was no
answer. The Governor’s bringing in
the Speaker in this matter is absolute-
iy not relevant; he has not mention-
ed the Chief Minister at a'l. If the
Chief Minister had advised him that
he could not convene the Assembly
I could have conceded some way éven
though I would have said that the
Governor's obligation was to convene
the Assembly to see to it that the
majority party in the Legislature was
able to run the Government without
the President’s rule. Thig is differ-
er.t.

22 RS.—4.

[ 26 MAR, 1975 ]

by President relating 98
to the Stale of Nagaland

With these words, Sir, I thank you.

SHRI K. BRAHMANANDA
REDDY: Sir, I am thankfu] to the
hon, Members v'ho have participated
in this debate on this motion. I am
sorry that I could not be present when
Mr. Advani made his speech. How-
ever, Sir, Shri Rajnarain was saying
that the report of the Governor is not
full and that there is some other re-

port which, he feels, the Governor has
sent.

i

I may gubmi‘ to this House that
what was given either in this House
or in the other House was the full

report of the Governor on the sub-
ject.

SHRI LAL K ADVANI: I had
mentioned that we have not got the
advocate-General's report. The Gov-
ernor has referred to the Advocate-
General’s report. It is in this that the
Governor’s report is not full. Is there
any clarification about the Advocate-
General’s opinion?

SHRI K. BRAHMANANDA
REDDY: This is the report which we
have in our possession and we have
given it to this House.

SHRI LAL XK ADVANI: On page
2, paragraph 7 of this report, the last
line is: “I have already sent to you
the full text of the Advocate-General’s
opinion.” Now  this  Advocate-
General’s opinion i not there. So that
becomes in a way necessary part of
this report.

SHRI K. BRAHMANANDA
REDDY: I will find out.

SHRI BHUPESH GUPTA: I sug-
gest that we adjourn the Tiouse for
15 minutes so that he can read it.
Cur friend Mr. Brahmananda Reddy
should take a friendly advice.

SHRI K. " BRAHMANANDA
REDDY: What ic i?

SHRI BHUPESH GUPTA: I know
you do not belong to the category of
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Ministers who wou.d come to the
House after reading but perhaps you
will have to read it this time. I am
ready for 15 minutes’ adjournment of
the House,

SHRI LAL K ADVANI: I may
clarify for the Home Minister that I
was keen to know whether the Advo-
cate-General has even ‘contemplated
that article 353 can be used in this
situation and there would be no use
in invoking article 356. Has this been
considered or has this point struck
the Home Minister?

SHRI K. BRAHMANANDA
REDDY: We have got the opinion of
the Advocate-General.

SHRI LAL K. ADVANI: I am
merely asking whether in this opinion
the possibility of invoking  article
353, i.e, Parliament during Emer-
gency has a right to pass that budget,
hag even been contemplated.

SHRI K. BRAHMANANDA
REDDY: If you want me to read it
out T will read il out, but I have al-
ready made the point at length.

SHRI BHUPESH GUPTA: His diffi-
culty and our difficulty here is about
a brief reference to the opinion of the
Advocate-Genera] in the report. He
has said he has given his opinion in a
separate document, but that document
is not appended to this report nor a
gist of the opinion is given. This is
the difficulty.

SHRI K. BRAHMANANDA
REDDY: I will reag out the opinion
of the Advocate-General.

SHRI LAL K. ADVANI: Frankly
speaking, Mr. Deputy Chairman, if it
had not been the last day, I would
have seen that the matter is stopped.
Unless copies are prepared and  cir-
culated before this House, a report of
this kind in which a reference has
been made to the Advocate-General’s
opinion but a cony of the same has
not been appended, cannot bhe  dis-
cussed in the House.

the State of Nagaland

MR. DEPUTY CHAIRMAN: But
anyway. ..

SHRI NIREN GHOSH: It amounts
to treating this House shabbily.

SHR1 K. BRAHMANANDA
REDDY; For you: benefit let me read
it out:

“The Asgsembly having been ad-
journed sine die at the fag end of
the financial year a situation has
arisen under which the demands
for grant could not be passed in
the Assembly and consequently no
Appropriation Bill can be passed.
This will mean that no money out
of the Consolidateq Fund of the
State can be taken out with effect
from 1st April vide article 266,
clause (3) of the Constitution of
India..

“..For the passing of an Ap-
propriation Bill under Article 204,
the procedures laid down under
Articles 202 and 203 are to be first
complied with and after the Grants
under Article 202 and 203 are first
complied with and after the Grants
under Article 203 are made by the
Assembly, the Appropriation Bill
can be introduced. To obviate the
aforesaid deadlock, it has to be exa-
mined whether under Article 213 of
the Constitution of India, the Gov-
nor can pass an Appropriation
Ordinance. It ig no doubt true that
the Governor’s powers under Arti-
cle 213 are as wide as that of the
Legislature. But it cannot bg more
than that of the said body. An Ap-
propriation Bill cannot be introduc-
ed in the Assembly unless the De-
mands for Grants are passed and
such a limitation has been put tn
the powers of the Legislature in
this behalf. It is, therefore, doubt-
ful whether the Governor in ex-
ercise of his power under Article
213 can exercise a legislative power
beyond that of the Legislature it~
self. The passing of the Demands
for Grants is a condition precedent.
I am afraid it will not be legal for
the Governor to promulgate an
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Ordinance for the purpose of appro-
priation of money out of the Con-
solidated Fund of the State.”

SHRI LAL K. ADVANTI: Mr.
Deputy Chairman, Sir, he js dealing
with the powers of Governors trying
to promulgate an Ordinance for pass-
ing the Budget. My question was,
whether the possibility of invoking
Article 353 which empowers Parlia-
ment during arn emergency to  pass
laws with respect to State Legislature,
notwithstanding anything in this Con-
stitution, has been contemplated by
the Advocate-General, Obviously, it
has not been contemplated.

MR. DEPUTY CHAIRMAN: He has
not touched that point.

SHRI LAL K, ADVANI:
not touched that at all
fore. .

He has
and there-

SHRI K. BRAHMANANDA
REDDY: I felt sorry when Mr. Lotha
and also Mr. Advani said that there
was some inspi-~tion from the Cen-
tral Governmeni. I might tell you
that the Central Government had a0
hand in the matter.

SHRI NIREN GHOSH: Nobody be-
Heves it. AIl facts cry out against
it.

SHRI K. BRAHMANANDA
REDDY: You call it a white lie or a
dark lie because thig is something

which you say on every subject.
There is no point in using harsh
words.

SHRI NIREN GHOSH: Tomorrow
if you become Communications Minis-
ter, you will speak about it.

SHRI K. BRAHMANANDA
REDDY: That does not make your
pogition stronger. There was neither
inspiration nor intervention of the
Central Government with regard to
the recommendation of the Governor
fer issue of a Proclamation under
Article 356 of the Constitution. You
would have seen from the Governor’s
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report—I think you would have pro-
fited by it—it is an exhaustive re-
port, a reasoned report which was
submitted to the House. Evep the
suggestion that all Members should
go to the Governor’s residence or
office and their heads counted, he did
not like it. H, wanted that it should
be decided on the floor of the House—
the relative strength of the parties—
and in fact..

SHRI NIREN GHOSH: I have read
out certain things, one from the
Leader of UDF. He should clarifv
those points.

SHRI K. BRAHMANANL.A
REDDY: I am not yielding.

SHRI NIREN GHOSH: Oh, don’t
yield, because you cannot answer that.

SHRI K. BRAHMANANDA
REDDY: I do not wish to answer ir-
relevant matters.

Now, Sir, it was uncharitable on
the part of Mr. Advani to say that the
Government wasg not reconcileq to the
fact that the NNO had lost in the
elections and that the UDF was able
to form a Government, after all I
have quoted and after this discussion
in the Housge.

And, therefore, I do not want to
traverse the same grounds again
when many facts have been brought
to your notice. Though the UD.F.
got 25 seats with 30 per cent and odd
votes and the N.N.O. got only 23
seats with about 36 per cent votes,
still the Central Government did not
intervene or do anything to disable
the U.D.F. party to form the Govern-
ment. Obviously, the intentions of
the Central Government are clear.
Therefore, Sir.

SHRI NIREN GHOSH: You read
your speech again in the Calling
Attention; it proves to the contrary.

SHRI K. BRAHMANANDA
REDDY: You see, the culturg is one
that will enable your mind to grasp
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what others also speak. Don’t think
that all the commonsense and intelli-
gence is only confined to you.

(Interrup-
more;

SHRI NIREN GHOSH:
tions), 1 am doing nothing
what I can do T am not doing.

SHRI K. BRAHMANANDA
REDDY: You and I must learh to
listen to others though unpalatable
it may be. T do not expect the op-
position to say that what we have done
is all good; I do expect the opposition
to criticise...(Interruptions by Shri
Niren Ghosh)., You have made your
pcint in your cwn way but you allow
others also to say what they feel like
saying.

SHRI BHUPESH GUPTA: In what
way?

SHRI K. BRAHMANANDA
REDDY: In fact, Sir, you may also
know that the U.D.F, Government
functioned for more than a year and
at no time during this period was
there any intervention by the Central
Government or by the Governor him-
self. The Governor did not do any-
thing without the advice of the Coun-
cil of Ministers forming the U.D.F.
Government.  Therefore, Sir, vou
must kindly see the attitude taken
either by the Central Government or
by the Governor there with regard
to the functioning of the U.D.F.
Government in spite of the fact that
the activities of the underground
Nagas have increaseq in the year 1974.
You are aware of the most nofable in-
cident of firing on an LA.F helicopter
on July 12, 1974, injuring the G.O.C.
Nagaland and killing 11 personnel in
Lower Seema area and that incicated
that the underground Nagas feel em-
boldened. .

SHRI NIREN GHOSH: What hap-
vened after this incident?

SHRI K BRAHMANANDA
REDDY: Please, for God’: scke.

SHRI SUBRAMANIAN SWAMY:
Communists do not believe in God.

the State of Nagaland

MR. DEPUTY CHAIRMAN: Mr.
Niren Ghosh, you cannot be comment-
ing on every sentence of the Minis-

ter.

SHRI SUBRAMANIAN SWAMY:
Mr. Brahmananda Reddy, can you
make clear who is responsible for law
and order in Nagaland?

SHRI K BRAHMANANDA
REDDY: You are alsco aware. I will
come to that. You are also aware of
Article 371A of the Constitution.
1t is in pursuance of an agreement €n-
tered into in 1960. It is not a sudden
thinking of the Central Government.
It wag preceded by a number of con-
sultations with Naga leaders, ard what
not, anq after due deliberaticns of
1960, a sixteen point agreement emer-
ged.

SHRI NIREN GHOSH: Which IMaga
leaders? NNO leaders?

MR. DEPUTY CHAIRMAN: Mr.
Niren Ghosh, you cannot be interrupt-
ing like that.

SHRI NIREN GHOSH: I am ¢.ving
facts.

MR. DEPUTY CHAIRMAN: You
please keep your facts to ycurself;
you cannot be expecting your facts 1o
be brought by him.

SHRI K. BRAHMANANDA REDDY:
At that time, Sir, C. P. M. were not
in existence. The point 15, Sir at that
time, after due deliberatiops under
the leadership of Pandit Jawaharlal
Nehru, as you all know, and after
lengthy discussions ketween the Cen-
tral Government and the Naga leaders
and others interested, a sixteen-point
agreement emerged and in pursuance
of this agreement, Article 371A was
infroduced and subsequently it is in
pursuatice of this agreement that full
statehood to Nagaland was given and
a responsible Government later came
into being. If you :ce Article 3714,
the Governor has gof a gneclal respon-
tikility and he acts on the advice of
the Council of Ministers. If you have
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got the Constitution, kindly give it to
me. Article 371A 1s in pursuance of
the agreement. Do you want me 1o
reag that portion? Point 3.3 of the
16-point agreement piiced by the dele-
gation of the Naga Peocple’s Ccenven-
tion before the ~srime  Minister on
July 26, 1960 and finally recast hy the
delegation 1n the light of the discus-
sions which they had on the 27th and
28th July, 1960 with the Foreign Se-
cretary reads as follows:—

“The Governor shall have special
responsibihity with  regavd 1o 'aw
and order during the transitional
period and for so long as the law
and order situation continues to
remain disturbed on accovnt of hos-
tile activities. In exercising this
special responsibility the Governor
shall, after consultation with the
Ministry, act in his individual judg-
ment. This special responsibility ef
the ‘Governor will cease when nor-
malcy returns.”

After that article 371A was introduced
and article 371A (b) reads:—

“the Governor of Nagaland shall
have special responsibility with res-
pect to law and order i the State
of Nagalang for so long as in bhis
opinion internal disturbances occur-
ring ip the Naga thills-Tuensang
Area immediately before the forma-
tion of that State continue therein
or in any part thereof and in the
discharge of his functions in relation
there to the Governor shall, after,
consulting the Counci] of Ministers,
exercise his individual judgment as
to the action to be taken:”.

Therefore, to say, like Mr. Niren
Ghosh, that they have absolutely no
power, that it is only a municipality
and everything is exercised by the
‘Governgy or the Central Government
is a perverted view of article 371A.

SHRI NIREN GHOSH: Fven the
full_-fledged States are like municipa-
lities, what to speak of Nagaland.

the State of Nagaland

SHRI K. BRAHMANANDA REDDY"
That is a dificrent matter. 1f your
proposition was g general one, 1

. would not have just now said this. It

18 a genera] issue on which you can
hold an opinion and we hold a dule-
rent opinion. So long as the Constitu-
tion exists, we are guided by tlhe
Constitution and the several lists allo-
cating the powers and responsibilities
between the States and the Ceatre.
Therefore, my submission is to say
that the State of Nagaland or the
Ministry there does not enjoy eyual
power with the States, except {o the
extent of article 371A (b), does not
holgd water. Firstly, the Governor's
report is full: however, as was pointed
out, the Advocate-General’'s opinion
wag hot mentioned therein in detail
and, therefore, I have just now read
it. Secondly, there was neither Cen-
tral intervention nor inspiration., Aftev
going through various processes, after
trying to see that they were given an
opportunity to (est their sirength on
the floor of the House, after the action
of the Speaker in adjourning the
House sine die and the compelling
circumstance of passing the Budget
and the Appropriation Bill before the
end of March, the Governor had no
option but to recommeng Proclama-
tion being made under article 356 of
the Constitution,

Now, Sir, with regard to my {riend,
Shri Niren Ghosh in spite of what
he gsays he continues to be my
friend—--he has said there is an
arrogant attitude on the part of the
Central Government. And it is what
Mr. Rajnarain said. Shri Niren Ghosh
said that there is high and mughty
attitude. There is no high and mighty
attitude. Al of us know that the
North Eastern area is a sensitive area
and, therefore, we want them to deve-
lop, we want all the people in that
area to get inty the mainstream of
the national life. There are no doubts
in that regard. Co

Fortunately or unfortunately, I hap-
pened to be the Chairman of the Sixth
Finance Commission. If you see the
allocationg made to the eastern area,
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whether it is Nagaland, whether it 18
Manipur, whether it be Meghalaya or
whether it be Tripura or even Assam,
you. would see that it would add up
to Rs. 1,000 crores, it is all revenue
expenditure. 1 am mnot suggesting to
you about the Plan, if you see the
Plan it is in the words of the ex-Chief
Minister of the U. D. F., Mr. Vizol.....

SHRI NIREN GHOSH: From Bihar
ang Orissa down to the other States
you have drained all their wealth
That is what you have done.

SHRI K. BRAHMANANDA REDDY:
Please. But for you the Naga people
and the U. D, F. will be much better.

SHR] NIREN GHOSH: But for you
the country would have been much
better.

SHRI K. BRAHMANANDA REDDY:
Thank you very much. I am sorry
you ¢isturbed my thought. The point
is that if you only glance through the
allocations made by the Sixth Finance
Commission and compare it with what
was done in the previous years You
will find the difference. Even for
meeting their ordinary revenue e€x-
penditure great allocations have beef
made though if you count the heads
it is a meagre population. Even s0
we know our responsibility. Apart
from that Nagaland is a border State.
Even in the North Eastern Council
additional amounts have been allocated
to take care of some other needs. You
would also have seen during discus-
sions and during Question Hours whet
a fairly reasonable effort has been
made by the administration there, by
the previous Governments in Naga-
land. Communications have been
developed fairly but much more re-
maing to be done.

SHRI KHYOMO LOTHA: On a point
of order. We are discussing about
the President’s Proclamation. What
is the relevance? What we need 19
discuss is its political right, not this
economic aspect.

the State of Nagaland
MR. DEPUTY CHAIRMAN: Mem-

bers have referred to varioug things

and he has to reply to them.

SHRI K. BRAHMANANDA REDDY:
When I went to Nagaland I have seen
with my own eyes a sugar faciory
coming up. A cement factorv has
been promiseq from the Central
sector. I do not know the amount,
but a huge peper mill runmng into,
probably, Rs. 100 crores is proposed
to be set up in that area. Thersfore,
you cannot say that the Naga area »r
the North Eastern area is being
neglected in the matter of development.
But, Sir, in spite of the {act that {lus
is our attitude, in spite of the fact that
we want all Naga people, not only
Naga people but all the people living
in the eastern area to get into the
mainstream  of the national life, it
will be obvious to you that there is
an element of underground who are
disturbing the peace and {ranquillity
in the area; they may be just a few
hundreds. I need not quote here
again that several attempts have been
made here not only to sneak into a
foreign power’s area to get arms and
smmunition as also to get psychological
inspiration. When you see these
attempts, when you see certain gangs
trying to cross over, luckily the
Security Forces were compelert engugh
to intercept them and catch them.
When you see such a thing going on,
it is difficult for any Central Gov-
ernment to keep quiet. We bave to
meet the situation. It is no use if fy
iriend, Mr. Niren Ghosh, or his coun-
terpart in the other House, says that
the security forces are committing
atrocities. These wild allegations do
not take us anywhere. They are doing
a difficult job. I do not know if Mr.
Niren Ghosh had ever
area..

SHRI NIREN GHOSH: Why not
send a parliamentary delegation of alt
parties? Let us go and see,

MR. DEPUTY CHAIRMAN: Yom
are very eager to go there.

|
I /

-

entered that -
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SHRI NIREN GHOSH: ! will apolo-
gise before the House if I am proved
wrong. Are you prepared fo accept
it?

SHRI K. BRAHMANANDA REDDY:
You have your point of view and you
will never change also, T know, what-
ever may be saig to the contrary, It
is not ag if I am trying 1o waste my
breath on you, but I am frying to ex-
plain to the House and io the public
at large the several steps that have
been taken to improve the lot of the
people of Nagaland, to get them into
the mainstream of national life. But
I must say definitely that the Central
Government cannot be soft to the in-
surgents, to the underground, who are
creating disturbanceg in that area, 1
can say that the Naga people generally
want peace, want development, want
their pwn customary laws to prevail
All that they want is that their cuture
shoulg be protected. All that is dopne
even under our Constitution. But still
on account of a fear, fear of the under-
ground, for recruitment or for money
or for this or for that, they also feel
that they are not allowed to have a
peaceful time, It ig necessary, there-
fore, that we should have a stable
Government. A stahle Government is
the first requisite for any economic
betterment. It is a necessity. It is a
necessity for any State. Even more
so, in a State of this situation, it be-
comes very necessary that you should
have a very gstable Government which
can command the confidence rot only
of the legislature but of the people.
Therefore, my submission to the House
woulg be that this Proclamation was
necessitated by the situation which is
of their own creation. I need not go
into the other question how ithe UDF
Government was formed and how it
was toppled or how some other Minis-
try lost its majority or did nct lose its
majority, 1 do not know. But just

because a news report came that gome

people are trying to join the Congress.
you cannot just rush to the conclusion
that the NNO is in league with the
Congress. We are not concerned with
the Congress. We are concerned with

the State of Nagaland

the stability of the State of Nagaland
ard its development and itg people
getting into the mainstream of natio-
nal life. This is the intention of the
Central Government,

Sir. from what I have stated, it Is
absolutely clear that there is no high
ang mighty attitude. There will not
be neither with regard to Nagaland
nor with regard 1o any other State, Our
attitude will be to help restore peace-
tul conditions, to have, if possible, a
stable Government. Therefore, it
should be the Governor's responsi-
bility also not only to run the normal
administration but to keep in ming the
development effort that will have to
take place unimpeded in that area. I
hope it will be possible for him to do
so. I do not want to trouble the House
further and I request Mr, Advani, Mr.
Lotha ang the people of his persuasion
to feel that there is no Central Gov-
ernment intervention. We are nof in-
terested in creating unstable conditions
in a sensitive State like Nagaland.

MR. DEPUTY CHAIRMAN: The

question is:

““That this House recommends to
the President that the I’roclamation
issued by the President on the
22nd March, 1975, under garticle
356 of the Constitution, 'n .elation
to the State of Nagaland, be
revoked.”

The motion was negatived.

MR, DEPUTY CHAIPMAN: Tae
juestion is:

“That this House approves the
Proclamation issued by the Pres:-
dent on the 22nd March 1975, under
article 356 of the Constitution, in
relation to the State of Nagaland.™

The motion was adopted,



